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BEFORE THE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 2O3 OF 2021

IN THE MATTER OF

DEVIDAS KHATRI

Versus

UNION OF INDIA & Ors.

IN THE MATTER OF

M/s. Hari Mandir Mineral Traders,
Mine Owners,
Office at T1-lD Rudra Enclave,
Dhanua, Rewa Road, Naini,
Prayagraj-21 1008, (U. P.)

....Respondent No. 19

RESPONSE TO THE REPORT DATED L7.OL.2O24 ON
BEHALF OF M/S. HARI MANDIR MINERAL TRADERS
FOR ITS MINING LEASE SITUATED AT VILLAGE
CHITHERA, GURETHA, TEHSIL BARA, DISTRICT
PRAYAGRAJ:

I, Santhosh Mendon, son of Late B Shivaji Mendon, aged

about 51 years, R/o Flat No. 1801, 1802 Th Flooç Abhiman Texas

Balmatta Bendoor Road, Upper Bendore, Mangalore, Karnataka,

presently at New Delhi, do hereby solemnly affirm on oath as

under:

I state that I am the Managing Partner of the Answering

Respondent in the present matter and I am well conversant with

the facts and circumstances and as such I am competent to swear

the present affidavit.

That M/s. Hari Mandir Mineral Traders (hereinafter referred to as

e Project Proponent") is a partnership firm registered under the

isions of the Indian Partnership Act, t932, and carried out the

usiness of mining of Silica Sand on the land situated at

.... PETITIONER

. RESPON DENTS
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village Chithera Gurheta, Tehsil Bara, District Prayagraj, U.P. upto

its lease period i.e., t4.L2.20t9.

That the Department of Geology and Mining, Government of Uttar

Pradesh, Lucknow granted Mining Lease under the provisions of

Mineral Concession Rules, 1960 for excavation of silica sand to the

Project Proponent for a period from L5.L2.1999 to 14.L2.20L9 on

an area of L04.206 hectare s or 257.50 acres falling in the Village

Chithera Gurheta, Tehsil Bara, District Allahabad now Prayagraj

(hereinafter referred to as "the Hari Mandir Minerals Sand Mine").

However, since the earlier partners of the project proponent could

not operate the mine and kept it defunct, they sought to retire as

partners from the firm by submitting an application supported by

Affidavit dated 01.11.2015 before the Department of Geology and

Mining. In their place, (¡) Mr. B. Shivaji Mendon, Managing

Director of Mangalore Minerals Private Limited and. (ii) Mr.

Santhosh Mendon agreed to join the Project Proponent by seeking

the permission of the Department of Geology and Mining vide

Application supported by Affidavit dated 02.L1.2015. Upon the

execution of the amended Partnership Deed on 03.02.2016, the

Department vide letter no. L274(L)86-20L6 dated 05.05.2016

granted the joining of the paftners. Accordingly, by virtue of the

Supplementary Mining Lease Deed dated 03.06.2016 the

Department of Geology and Mining, Government of Uttar Pradesh,

Lucknow granted Mining Lease for excavation of silica sand to the

roject Proponent through its new (present) partners for the

aining lease period upto L4.t2.20I9.

h
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Copy of the Lease Deed dated 03.06.2016 is annexed herewith

as ANNEXURE-RI.

That the Project Proponent applied to the Controller of Mines,

Indian Bureau of Mines (hereinafter referred to as *IBM').for grant

of Mining Plan in the manner prescribed under Mineral

Conservation and Development Rules, 1988 (hereinafter referred

to as "the MCDR, 1988'). By a letter no.3t4(3)/2011-

MCCM(CZ)/S-23/L474 dated 2L.LL.IOLL, IBM approved the

Mining Plan of the Hari Mandir Minerals Sand Mine. It needs to be

emphasized that the Directorate of Geology and Mining has

neither reported encroachment by the Project Proponent upon

land outside the lease site nor violation of Mining Plan dated

zL.tL.2OL1 was found.

That thereafter, the Project Proponent duly applied to the Ministry

of Environment, Forest and Climate Change, Impact Assessment

Division (hereinafter referred to as "MoEF") for Environment

Clearance (hereinafter referred to as *EC') in respect of its Hari

Mandir Minerals Sand Mine. The Expert Appraisal Committee, after

scrutinizing its application and after finding the Project Proponent

suitable for grant of EC in terms of the prevailing guidelines

conducted a public hearing. By a letter dated 29.07.2015, the

Project Proponent was granted EC for production of 6 Lakh MT

silica sand per annum.

Copy of the EC dated 29.07.2015 is being annexed herewith

nd marked as Annexure R2.

5
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6. That the Project Proponent applied for Consent to Operate

(hereinafter referred to as "CTO") to its unit under the Air

(Prevention and Control of Pollution) Act, 1981 and Water

(Prevention and Control of Pollution) Act t974 (hereinafter

referred to as "the Air and Water Pollution Act") for Mining Lease

of Hari Mandir Minerals Sand Mine. By a communication dated

14.03.2016, the U.P. Pollution Control Board (hereinafter referred

to as "the UPPCB') granted CTO to the Project Proponent to its

Hari Mandir Minerals Sand Mine. The CTO was to remain valid from

07.03.2016 to 3L.L2.2016. Accordingly, the mining operation was

commenced from March, 20L6.

Copies of the CTO dated t4.03.20L6 is being annexed

herewith and marked as Annexure R3.

7. That on 19.01 .20L7 the UPPCB extended CTO for Hari Mandir

Minerals Sand Mine, which was to remain valid from 19.01.20L7

to 3L.12.20L9. Copies of the CTO dated 19.01.2017 is being

annexed herewith and markecl as Annexure R 4.

That the lease of Hari Mandir Minerals Sand Mine expired on

t4.L2.2019, no further excavation carried out at the site since

then titl date. However, since the effluent had to be disposed of

generated through ETP for septic tank/soak pit, the UPPCB vide

its communication dated 02.04.2020 extended the CTO under the

Water (Prevention and Control of Pollution) Act, 1974 from

01.01.2020 to 31.03.2020 in accordance to the general and

B

hRYP

al conditions mentioned. It is submitted that for the entire

period in which the mine was operated, there has been no

iolation reported by the Pollution Control Board.
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Copy of the CTO dated 02.04.2020 is being annexed

herewith and marked as Annexure R 5.

That during its operation from March 2016 to t4.L2.2019, the

total mining carried out was 499095 MT as under :

Year

20L6-t7

20L7-L8

2018-19

20L9-20

Weisht IN (MT)

18360

90430

220735

169570

10. It is submitted that the Project Proponent has adhered to and

complied with all the conditions/safeguards stipulated in EC during

excavation of silica sand. The environmental mitigation measures

enumerated in EC Plan have been implemented in letter and spirit.

Accordingly, the Project Proponent submitted the Six-monthly

compliance report.

Copy of the covering letter of the Six-monthly compliance

Report dated 19.06.2020 is being annexed herewith and marked

as Annexure R6.

Copy of the last Six-monthly compliance report dated

19.06.2020 is being annexed herewith and marked as Annexure

R7.

11. That in compliance of environmental conditions/safeguards as per

the EC, the Project Proponent undertook the following measures:

Carried out controlled blasting through approved agency as per

MS guidelines and by adopting parameters for blasting, fly

were almost eliminated thereby achieving good
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fragmentation, below permissible limit noise and vibration with

no adverse impact on the nearby habitat

b. Planted approximately 750 trees (250 trees in 2017-18, 300

trees in 2018-L9, 200 trees in 2019-20) of various species in

the leased site and surroundings. Copy of the chart of trees

planted is being annexed herewith and marked as Annexure

R8.

c. Practiced wet drilling in the mine to control dust and undertook

measures like water sprinkling on roads and active mining area

by tankeç planting trees and optimizing blast parameters to

control particulate matter.

d. Periodically monitored ambient air and noise level.

e. No extraction of minerals from river bed, the impact of which

would be significant on ground waten

f. Keeping the trucks covered during mineral transportation and

regularly monitoring vehicular emission by taking necessary

action when required.

g. Only mineral handling at the mine for loading silica sand by

hydraulic excavators into the trucks.

h. Ensuring medical checkup, including X-ray of all workers

deployed at the mine to ascertain the health of workers.

¡. Storing of rain water in mined out pit acting as water recharge

pit and also for utilization in field for agricultural and sprinkling

purpose.
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j. Towards Corporate Social Responsibility (CSR), the project

proponent ensured; drinking water for villagers by digging

borewells and installing hand pump and water tank, imparted

job training, sanitation by collecting village garbage and filing

unused mining pits, constructing toilets, carrying out medical

health checkup camps in consultation with Gram Pradhan,

providing medicines, constructing 200m WBM village Road

from disposed mining waste. Apart from this, the project

proponent also planned in consultation with the Gram Pradhan

for providing computers for schools, books, bags, scholarships.

L2 That as would clear from the narration, hereinbefore, it is stated

that since inception, the Project Proponent had been mining Silica

Sand from the leased site in accordance with terms and conditions

of approved mining plan/ requisite EC / valid CTO. The Project

Proponent has made full disclosure of the mining activities and

six-monthly reports on the status of the implementation of the

stipulated environment safeguard and other records pertaining to

its mining operation since the day of its mining from the lease site.

The Project Proponent has complied with all the Conditions

prescribed under the Mining Plan, EC and CTO. The six-monthly

reports have regularly been filed before the MoEF / SEIAA and

UPPCB from time to time. The annual report has also been

submitted by the Project Proponent.

That it needs to be emphasized that there is no water discharge

at Hari Mandir Minerals Sand Mine and there are no surface water
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sources such as r¡vers, streams, etc. in the mining area. The River

Yamuna is far away situated at around 5.5 KM from the Mine. The

water requirement of mine is extremely low because water is

required only for drinking purpose, plantation and sprinkling of

roads for suppression of dust generated due to transport activities

and manual mining. There is no waste water generation during

mining in the lease area. The rain water stored in the pits is

utilized for dust suppression and watering plant. However, water

stored in the pits is also used by the farmers for agriculture

purpose.

14. That it is further submitted that the MoEf;, UPPCB and Directorate

of Geology and Mining have neither reported encroachment by the

Project Proponent upon land outside the lease site nor violation of

Mining Plan, EC or CTO was ever notified.

OVERVIEW OF OA NO. 2O3 OF 2O21:-

15. That Devidas Khatri filed original application bearing O.A. No. 203

of 2021 before this Hon'ble Tribunal against illegal and unscientific

mining activities of Silica sand and washing units in Shankargarh

Block and nearby area of Prayagraj District, U.P. This Hon'ble

Tribunal Court on 19.08 .202t directed the statutory authorities to

verify the facts and, based on such verification, take remedial

action, following due process of law. For this purpose, the Hon'ble

Tribunal constituted a Joint Committee of CPCB, State PCB,

SEIAA, UP and District Magistrate, Prayagraj (hereinafter referred

to as "the lst JC"). CPCB and State PCB were the nodal agency for
K. BAhIDAI.IA
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compliance. The 1stJC, after conducting the spot inspection on 25-

27 November 202L, submitted its Repoft dated t3.t2.202I.

16. That on 0I.02.2022, the Hon'ble Tribunal constituted znd JC

consisting of Divisional Commissioner, Prayagraj, the Chief

Conservator of Forest, Allahabad and nominees of CPCB, State

PCB, SEIAA (UP) and Secretary, Agriculture to ensure that all

washing units/ mining leases conduct their activities in accordance

with the statutory procedures and environmental norms; and

compensation is assessed and recovered for the past violations.

The znd JC after conducting the spot inspection submitted its

Report dated L7 .05.2022.

t7. That on 01 .08.2022, the Hon'ble Tribunal observed that all sites

have been inspected in one day and observations are based on

hearsay information and further noticed deficiencies in the report

dated L7.05.2022. The Hon'ble Tribunal constituted 3'd JC

consisting with the Regional Director, MoEF & CC with Regional

Director, CPCB, Member Secretary, State PCB, District Magistrate,

Prayagraj and nominee of Indian Bureau of Mines (IBM),

Government of India. The State PCB and Regionat Director, MoEF

& CC were to jointly act as nodal agency for coordination. The 3rd

JC submitted its Report dated 23.02.2023.

That the Hon'ble Tribunal vide its Order dated 01.09.2023

served that the Report dated 23.02.2023 was not by the officers

e Committee constituted. It was also noticed that there are
K. BANDANA
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other expired mining leases and washing plants. Accordingly, the

JC was directed to take fresh steps and submit a fresh report.

19. That the 3'd JC submitted its Final Report on 17.01.2024 listing 7

Active Mines, 18 Expired Mines and 42 Washing Plants. In the

expired mines, the details of Project Proponent's Hari Mandir

Minerals Sand Mine have also been shown. Apart from that, there

findings in the Final Report which are not Lease specific but

generally made on hearsay and unsubstantiated information.

20. That by virtue of the Order dated 19.01.2024, this Hon'ble

Tribunal impleaded all the expired mining lease holders including

the Project Proponent for its Hari Mandir Minerals Sand Mine as

respondent in the present OA and accorded an opportunity to

respond/object to the Final Report.

2I. That it needs to be emphasized that in a case of this kind the

inspection of lease site can only be conducted in the presence of

the deponent. The Project Proponent was not a party to the

original application nor was any prior notice given to it. The Final

Report was prepared without calling upon the Project Proponent

to produce the documents, which fact clearly demonstrates that

the Report is vitiated by arbitrariness and highhandedness of the

3rd JC.

in complete arbitrariness, the UPPCB pursuant to the filing of

nal Report, vide its letter dated 22.02.2024 informed the
Delhi
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Project Proponent that ¡t had been made a defendant in the

present proceedings and sought for information including the

copies of (i) lease deed of mine, (¡¡) CTO, (iii) year wise data of

mining, (iv) details of green belt development work done around

the mine.

Copy of Letter dated 22.02.2024 of the UPPCB is annexed

herewith and marked as Annexure-R9.

23. That the Project Proponent immediately on 05.03.2024 responded

to the UPPCB furnishing the information sought highlighting that

it had all the valid CTO/EClMining Plan for the entire lease period

upto L4.L2.2019 for operation and excavation of silica sand at Hari

Mandir Minerals Sand Mine and there was no violation. The Project

Proponent also mention therein that the lease had expired on

t4.L2.2019 and not operational and at present it has been divided

into three sections which is being put through e-tender cum e-

auction. It was further mentioned that at the time of carrying out

the mining work, all the rules and regulations related to

environment and pollution have been followed.

Copy of Reply Letter dated 05.03.2024 is annexed herewith

and marked as Annexure-Rl0.

24. That thereafter, on L2.03.2024 UPPCB submitted a Compliance

Report in terms of the Order dated 19.01.2024 whereby UPPCB

was directed to take action for imposition of Environmental

ensation for past violation against those Project Proponents

now closed the operation. It is pertinent to mention here

e 1396 of the Report, UPCCB while stating that it has
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rece¡ved reply from the Project Proponent subsequent to its

notice, made abundantly clear that it is satisfied with the Project

Proponent not being in violation by making its remark that

"Consent to operate granted. Mining has been done only for

granted consent period" and imposing *N¡1" Environmental

Compensation.

RESPONSE TO THE OBSERVATIONS IN FINAL REPORT
DATED L7.OL.2O24

25. That there is no specific averment against the Project Proponent

in the Final Report, neither it has been found to be in violation of

the EClMining Plan/CTO nor alleged to have excavated in excess

of the permissible limit.

26. In para 6.1 the details of the expired mining leases are provided

including that of the Project Proponent at Annexure B (pg. 924)

which clearly shows that the production at Hari Mandir Minerals

Sand Mine was well within the permissible limit of 6 Lakh MT for

each year granted by the EC dated 29.07.2015 as also mentioned

in Annexure D at page 950 (serial no. 12).

The other observations pertaining to the Project Proponent

are at Corresponding Annexure C at page 943 (serial no. 12). It

is submitted that there is no excavation going on at the site

pursuant to the expiry of mining lease on 14.L2.20L9. As regard

the material handling activities observed on the site, ¡t is

mitted that the same was being carried out for

l/transportation of 3,50,880 MT of Silica Sand/Silica Lump

at the Hari Mandir Minerals Sand Mine by the approved

K. BANDAi,IT\
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company, l{./s Mangalore Minerals Pvt. Ltd. The same was

confirmed by the Special Secretary, Govt. of UP by its letter dated

02.06.2023 to the Director, Department of Geology and Mining.

Further, the Office of District Magistrate, Prayagraj (Mining

Section) vide its Order dated 05.07.2023 directed M/s Mangalore

Mineral Pvt. Ltd. to collect the silica sand within six months. It is

surprising that even after submitting the Final Report, UPPCB had

sought for various information from the Project Proponent vide its

letter dated 22.02.2024 but was completely silent on thls aspect.

Copy of the Letter dated 02.06.2023 oî Special Secretary,

Govt. of UP is annexed and marked herewith as Annexure Rll

Copy of the Order dated 05.07.2023 of Office of District

Magistrate, Prayagraj (Mining Section) is annexed and marked

herewith as Annexure R12

27. In Para 6.2. of the Report it is an admitted fact, that JC could not

visit the entire lease due to its large extent comprising of 46

villages in Tehsil Bara.

28. In response to para 6.6 of the Repoft, it is submitted that the 3rd

JC has erroneously observed that lease holders are not complying

with the plans as envisaged under the mining plan thus, the

allegation is vague and baseless without undertaking any ground

survey. Significantly, the allegation of non-adherence to mining

plan by the Project Proponent and other lease holders clearly

cates that it is nothin g but a verbatim reproduction of the

against the leaseholders. The Project Proponent has

with all the conditions of the mining plan for the mining
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lease of Hari Mandir Minerals Sand Mine and also taken all the

measures and precautions as per the EC. The mining was done

within the lease period with all the valid CTO/EC for the period.

The Project Proponent also submitted the mandatory six monthly

compliance report to the MoEF and not once any violation has

been repofted against ¡t. It is wrong to observe that the mining

operations were not carried out in scientific and systematic

manner. The absence of specific details regarding which scientific

procedures are being violated itself proves that there is no

substance in the claim.

29. In response to para 6.6.1 of the Report, ¡t is submitted that he

Project Proponent strictly observed year-wise plantation

programme. The Project Proponent has planted approximately

750 trees (250 trees in 2Ot7-18, 300 trees in 2018-19,200 trees

in 20L9-20) of various species in the leased site and surroundings

as annexed in Annexure-R7. Furtheç the Project Proponent carried

out controlled blasting through approved agency as per DGMS

guidelines and by adopting parameters for blasting, fly rocks were

almost eliminated thereby achieving good fragmentation, below

permissible limit noise and vibration with no adverse impact on

the nearby habitat. The Project Proponent also practiced wet

drilling in the mine to control dust and undertook measures like

water sprinkling on roads and active mining area by tanker,

planting trees and optimizing blast parameters to control

p fticulate matten

ponse to para 6.6.2 of the Report, it is submitted that it is

t from the Annexure B read with Annexure B of the Report
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that the Project Proponent has produced silica sand within the

permissible limit of 6 Lakh MT each year therefore, there is no

deviation from the limit granted under the EC w.r.t. the approved

production v. actual annual production.

31. In response to para 6.6.3 of the Report, ¡t is submitted that the

mining lease for Hari Mandir Minerals Sand Mine expired on

L4.t2.20L9 and thereafter, there is no requirement to have

mining engineers and geologists present at the site. If at all the

notice of any such inspection seeking the presence of qualified

technical persons was given to the Project Proponent, it would

have made the necessary team available.

32. That so far as para 6.7 of the Report is concerned, the observation

CTO need to be in consonance with the mining plan/EC suffer from

inherent infirmity and inconsistency. It is pertinent to point out

that the 3rd JC has failed to notice that no CTO could be granted

against the approved Mining Plan / EC. The mining plan dated

2L.LI.2OLl for Hari Mandir Minerals Sand Mine was approved for

silica sand only. The EC dated 29.07.2015 granted production of

6 Lakh MT silica sand per annum. Accordingly, the Project

Proponent carried out the mining in the lease area only after the

CTO dated L4.03.2016 valid from 07.03.2016 to 3L.L2.2016 CTO

dated 19.01 .20L7 valid from 19.01 .20t7 to 3L.t2.2OLg were

granted by the UPPCB. It is submitted that the production target

was achieved with reference to the approved Mining Plan, requisite

p
and valid CTO.

ponse to the para 6.8 and 6.10 of the Report, it is submitted
'r

K. BANDANA
Deltfl3.

Regn. No.19718
Date of ExPirY

26.02.202t)

I'f oi \(\

at the overburden/waste is kept at the site earmarked in the
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approved mining plan. Thus, the abandoned mine pits are filled

with the overburden/waste. Moreover, the Project Proponent also

categorically emphasized in its CSR part of the six monthly EC

compliance report that it filled unused mining pits by collecting

village garbage.

34. That the averments of para 6.9 and B of the Report require no

response because no FIRs have been filed against the Project

Proponent. However, it is pertinent to mention that the Project

Proponent has not been found in violation.

35. That the Final Report is prima facie premised on un-substantiated

and contradictory allegations, does not have any evidence or

material to support its claims, and has made generic and vague

allegations, if at all any, against the Project Proponent. The claims

made against the Project Proponent are patently false, as per the

records of government agencies themselves, and are copied from

general allegations.

36. That the Project Proponent submits that it has always complied

with all the Environmental and Mining Laws ensuring sustainable

development. Finally, vide the Compliance Report dated

L2.03.2024, UPPCB has satisfactorily cleared the Project

Proponent from any violation thereby imposing no Environmental

Compensation. In light of the aforesaid reply, it is submitted that

the final report based on conjecture is completely absurd and far-

p fetched and the repoft ought not to be accepted and deserves to

vt o

a',:-: .:

K. ßANI]Ai{A
Dolhl

Regn. N0.19718
Date of Expil.y

26.02.2A2F"

*

ffn

)q

rejected.
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37. The documents attached at Annexures to this affidavit are true

copies of their respective originals.

D ENT

VERIFICATION

I, the deponent above named, do hereby verify that the

contents of my above affidavit are true and correct to the best of

my knowledge an

me. I state that n

d I advice believed to be true by
f-

í,"\

been concealed therefrom,

Verified a y of April, 2024.

d ENT

lrt ûf ltt

[?R ?s?-h ATTEsg
f,tCITA.R I LIO NEL þ{l

LT lndia
Mob.:965476 9498

K.

u
BAN DA itA

1971 ô
Õ

26. 2025

of

Regn.

Dafe R

Þ¡

NRY P

of ln
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sën-rtr UTTAR PRADEUFLEMENTARY MINING I,BASE DEED, Y.

THIS INDENTIIRE made this 7vá.day.. th

48ti1

\ ìthI t0\q

,.I
ú..JAa-¿.....year..âb./É.. Corresponding ro dt'"-'

1

the....M,*Á, day of ,goa/l&tlL8brtw..,l the GovggÇ,r

Pradesh ftereinafter referred to as the 'State Govemment' r,vlrict'r

expression shall r,vhere the context so admits be deemed to iucluclc

his succr:ssors !n office and. a-ssigns) of the one part and (i) Mr B,

shivaji Mendon son of Late B. Ramaç,rra, Managing l)irectorÞ-,---*ÉÆ=.
i\4angalore Minerals Private limited and (ii) Mr Santhosh Mcndon

son of hdr B. shivaji Mendon, both resident of Asha Nir.vas, l.trva

Mattadal'.arri, II cross, Mangalore, Kamatr*a-575006 can-ving on

business !n partnership under the firm in thr: name and sfyle of M,s
tPTn fih Ma¡dir Mineral Traders, registered under the Indian parrnersl:i,r

' Act, 19:32 (9 of 1932) and having their registered offrce ar 116.
Direcror 

Sohbati¿' Bagh; town and dishict Allahabad (hereinafter referred to as

"the lesriees" which expression shall where rire context so admits be

deemecl to include all the said partners. their respective heirs,

^

executors, legal representatives ancl permired assigns) of the other

v
â

('þqn ãrn )
\iqtrf ,TrÎfE

çtH qã BÊrFí frqffi
€o Ío ïnl;f I

t-

' =. ïill,:-tiÏ-Êtffi ;i':i,l
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WU9REAS vide mining lease deed dated 6ù OctobS

6

ñ

entered into between the State Government rurd (i) Sri

¡en 
.'f iate Sri Tajendra Singh (iD Sri Mandeep Singh ¡t

,ti
! Tajen<il; Singh, loih resiclent of 116, Sohbatia ffib tõrvn-aiid-.

dish'ir;t Allrlrabad and carrying on business .n partnershTp uncler the

firm in the name and style of lv{/s Hari Ntandir Mineral Traders,

registered u¡der the Indian Partnership Act, 1932 (9 of 1932) and

having their registered ofTice at I16, Sohbatia Bagh, tor.vn ancl district

Allahabad for an arca 257.50 acres or 104.206 hectares situated in

village chithera Gurheta in Pargana Bara in Tehsil Bara in th,.'

District of Allahabad and Thana Lalapur for a period of 20 (Trventv I

years as second renerval of the mining lease under the provisions of

Mineral conces¡ion Rules, 1960 with effert from 15.i2.1999 to

14.12.20i9 for excavation of silica san.d anrl the said periocl will be

expireo an 14.12.2079.

ÂND lyIrERE,A.s due to ill health isr,ue of one eárlier partnt.r

å

H

H

A
Ë

A

å
-qir

H

E

t
Ë

Ë

Hï

å
fl

g

I

Mr Sar¡jeet Singh

û-

{'lqr Erfi )
'1¡rpe rÎùa

ç{ï"{ qã uÊ¡rrf È-qH
Éo Ilo il

and engagenlent elsewhetc of another

\f
-r)

ili,

¿.o¿--6
-' a --4
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Mandeep singh, both earlier partners, resident of 116 Sohbatia 2Z

Bagh,torvnanddistrictAltahabad.videapplicationsupportedby

affidavit dated 1.11.2015 submittedbefore the state Government that

theyintenttcretireaspartnersf¡omfirmnamelyM/SHariMandir

Minera! Traders, and in their place (Ð Mt' B' Shivaji Mendon son o[

Late.B.RamappqManagingDirectorofMangaloreMineralsPrivate

Limited and(ii) lr& santtrosh Mendon son ofB. Shivaji Mendon both,

resident of Asha Niwas, Urva Mattadakani, II Cross, Mangalore'

Karnataka-575006 be permitted to join as partners. In the partnership

firm namely MiS Hati Mandir Mineral Traden'

AND *TIEREAS the lessees had agreed to join partnership

firm nainely Ivl/S Hari Maiidir Mineral Traders, 116 Sohbatia Bagh,

town artd district Allahabad and they also requested for permission

vid.e separa.te application supported by affidavit dated 02.1L2015 ttr

the State Gcvernment for awarding permission as prayed .

ANÐ WHEREAS the State Govemment' vide letter no'

1274(1y86-2016 Dated 05.05.2016 have accorcled permission for

retiremënt of earlier partners and joinlng as partners of the lessees

'

hereii "'rr the condition that they will submit an affìdavit that there is

no c¿lse of illegal mining registered against them in the State of

Uttar Pr¿desh.

AP'ID \ilIIEREAS in terms of permission given by the Staft:

Ggvemfnent the lessees have submitted required affidavits Datetl

07 .05.2016 stating tKát there is no case of illegal rnining against them

rvittrin the State of Uttar Pradesh.

', ÀFtD IVHEREAS the lessees have signeci amended

partnership deed o¡ 03.02.2016 rryhich has been duly registered

ùnder the provisions of Indian Partnership Acl 1932 by the

fi.-tsistant Registrar, Firm Society and Chits Allahabad and also

i3sued registration cerlificate of the amended partnership lrSl

fu-(Ñq)
**Hffi* -3

P*4-
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Deed '¡ide no846lll533t4Date 17.05.2016. 2 q
Now this Deed lVitnesseth as follows:-

(t). ïra.t t!:e lessees hereby covenants rvith the state Government

that from and after this indenture they shall be bouncl by, and be

liahle to per:fonn, observe and conform and be subiect to all the

provisions af all the covenants, stipulations and conditions containecl

in said hereinbefore recitetl lease deed in rhe same manner in all

respects as if the lease had been granted in their favour as the lessees

and they had originally executed it as such.

(2). Thæ the lesser': have accepted all the terms & conditions and

liabilitie.s which the earlier partners were having in respect of such
mininglease.

(3) That the lessees are financially capable of and rvill directl_y

undertake mining l.'nerations in accordance with law. .

(a) That the lessres have already filec an affìdavit stating therci,
that the'y have filed up+o-daie income tax returns, paid the income
tax assessed o' them and paid the income tax on the basis of selÊ
assessm¿rrt as provided in the Income Tax A.ct, 196r,(43 of 196r).
(5) That as a consequence to joining of the ressees in the partnershio
firm the total area whire herd by the:n under minerar concessions ari:
not in icontravention of section 6 of the Mines and Minerals
(Development'and Regulation) AcL 1957 of rules 35 of Rules.

*ITNESSETH that in consideratìon of the renrs ancr
royalties. covenants and agreements by and in these presents and the
schedultr hereto reserved and contained ancr on the part of [he ressees
to' be paid observed and performed, 'the state Government heret.v
recognize the both ressees as the ressees in ihe mining rease tiil thr:
period of the mining lease referred.

)"o

Lì -

;"./t/*á-

a
{ r}q-¡ 6rdl )
'Eiq{ff sfþ_

*'* Ë eft'¡{ tÈqlq
*' 

Go Eù ìÍ\ïí I
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Location

area

thelease:-

and

of

PARTI

The Area of this Iæase

26

All that rracr of situated in village Chirhe_racu$qrï. in
Paragana Barain Tehsil Bana in the District of Ailahairad
and Thana Lalap'rcontaining an area of 257.50 acres or
104.206 hecrares or thereaboutsderineated on the pran
hereto-annexed and thereon coroured by redand bounded
as follows:-

On the North by : Demarcated boundary pillarse, Iì S.

I U; A, B, C, D and E and lanti of
village CiiitheraGurheta.

On the South by : Demarcated boundary pillars O an,l p

and land of village
ChitheraGurhetaand than village,
boundarv of Village Barrkipur. !

OntheEastby : Demarcated.boundary pillar..s E, ..1-. (i,
H, I, J, K. L, M, N and o and lanr. of,
village Chithera.Gurheta and vill,r_ee

boundary ,:fAswan.

And

OntheWestby : Demarcated boundary pillarsp and e
and.part of land of village Chithera

Gurheta than village boundarv of
Sonari. (Here in after referred tc 3.; .

,'the 
lands,,.)

Ill wITÌ'IEss \THERE'F these presents have been executecr
in manner hereunde" appearing the day and ¡rear fio. above written.
The Schedule above refened to.

v
( ùrr aro )
ci{tr lgfrs

sfrç¡ gõ qÈqrrï mr¡r
Eo llo Tlifl;tl

5-

e'r4
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Signed by ..............
( For and on behalf of State Govemment ) 28

The lesser

ln the presence of :- 6
-)-..a(t)

S

t
l0r I,TI}*(¡)

(Ll

f4p ¡-lÎlio-9?l f4ørudo.->

In the Presence of_

rfu:::
îþìç i,¡'¡

ill::n1.,,,..,, 
r¡*ekl,lrll oi ;¡,,.?tn,,r .'.uu., -", ;,;..,ä..:;-o

(1)

{wo (2)

v!.n

lifA r: i :ji -., 
,

i-;a?o. ï,rL

i;:'.Yí.l?îî

o

-27æ=-
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.tÈetæ(*â.:i 2015, conespon'Jing to saka samvat the ... 'Ld{.'..

day of t.Èil*'t ..tl<tu+h-) 1937 between the Governor of Uttar

Pradesh (hereinafter referred to as the 'State Government? which

expression shall where the context so admits be deemed to
/t'

include hii successors in office and assigns) of the one pafi and

(Ð srijÞL.st singh son of late Sri Tajendra singh (ii) sri

Mandeep Singh son of late Sri Tajendra Singh, both resident of
vlæè--t-

116, Sohbatia Bagh, town and district Ailahabad and capying on

business in partnership under the fìrm in the name and style of l:x

'l-
li Å^t*Å^,,t 6_

Jffi'l tlr.¡a^.Å¿ 
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IN THE HIGH COURT OF JUDICATURE AT ALLAHABAD
*********

ANNEXURE-s
IN

CIVIL MISC, WRIT PETITION NO.

M/s.Hari Mandir Mineral Traders.
Versus

The State of Uttar Pradesh âhd'others

(
t

oF 2020,

Petitioner

Respondentst

,l
//

/
..t

BY sBE,Fp Posr

' No. ¡-11015y'1|P àOL+-!A.II (M)
Gqvernrne. t ef India

Minlstry bf Envlr,onmêrit, Fo¡:est & Clirnate Change
rrnpactAsse$sment Division 

3d Froor, vayu wing,
Indlra ParYavaran Bhawan,

Jorbash 
ff,iî:rirtãäi

E-mail : sridhar-mef@nic. ln
Tele:011-24695304

Dated: 29th JulY, 2015
Tot

Subject:

M/s Hari Mandir Mine¡al Traders,
1116, sohbatia Bagh,
AllahaÞad -211006 Uttar Pradeùh

Silica Sand Mining and Beneficiation plant of .M/s Hari
Mandir .Mlnerat Traders, Village Chhatara' Allahabad,
(u.P,) (104.21ha, 6.() MTPA)- Environrnental clearance.

4. The mining will be carried out by fully mechanized opencast mining
method, utilizlng heavy earth moving machines and with deep hole drilling and
controlled blasting techniques, with. proper benchlng of öeposit to exploit the
available silica sand reserves, The dlameter of the hole will be 100 mm, Blasting
will be done by ANFO, Slurry Explosive with detonators. Blasted mineral will be

Page I oi6

Sir,
This has reference to.your.letter No. nil dated 02.05.2011 on the subject

mentioned above and subsequent letters dated'I23.Q7.20tI, 20,07.2011 and
17,A4,ZOL3. TOR was Prescrlbed to the ProPosal vide letter dated 30.03.2012. On

submlssion of EIA/EMP report the proposal was considered ln the Expert Appraisal
Committee (EAC) ln th.e meebing held durlng 3lstOctober'& 1st No'rember,2013.
The COmmlttee ¡'ecornmended the propOsal for Ènvironmental Clearance.

2. The proposal is for Environmenial Clearance of existing Silica Sand Mlne
(ML area. lO4,ZL ha) wlth maxlmum production capacity of 6.0 MTPA sllica sand
by M/s Hari Mandlr Mineral Traders. The mining lease ís locäted near Village
Chhatara, Tehsil- Bara, Dislrict- Allahabad (U,ttar pradesh). The mine lease area
falls between Lâtitude 25o17'07"N & 25o18'35"N and Longitude 81o39'52"8 &

81040'39" E.

3. The mining lease area is 104,21 ha, out of t¡hich 78.21 ha is Govt. land
and 26 ha is Pr.lvate Land. The land usage is 4.18 ha Agricultural land, 14,03 ha
wðsre land, 73.81 ha_grazlng land 2.29 ha surface water bodies and 9.82 ha for
nriscellaneous usage. Mining will be done only in 63.61 ha lease area. Mine lease
granted by State Government on 16,12,1969 was.renewed from tlme to time and
ls runnlng under deemed renewal. Mlnlng Plan ls approved by IBM vlde letter no.
MP/7L6/itglJBP-Ll8g, dated, r2fh septimber, r9dé. The latest Mlnlng Scheme
was åpproved by'IBM vlde letter no 314(3)/2011-MCGM(CZ)/S-23/1474 dated
213t November, 2011,

2111
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'J 3s

excava|edout&transported-t9-1ea1|ybene'ficiaHolqlaltbytruck/dumpers.
Total Mlneable Reseäeïãte ã2.áZS mllúon tonnes' Anttètpaqea ltfe of the'mine is

55 years. Total watei r.qu¡tur"n! fo1 inq propoged mining proiect will be 27

KLD, whích w¡l be ,oîr..äì* oigo water (irom nea¡by proÍect & Mine Sump

Warer (after O"r"ropäåni oi p-lts¡.-'fne mi"" iuqtfti¡g wiiÍ 'not intersect ground

warer rabte at uny !läöå""-i ftl:ó1';1n",'t'ilna'l¡ þãatrd ln the: Safe catesorv

regarding water uS" ãr ñðt¡ned bi bentral.Grotlnd Watêr Authorlty'

5. It ls reported by the ProJect Proponent.' that ,there ls no Wild Life

SancruarylTigei neslrv-e}¡¡àtional part< wititn t0 km radius of the mining lease

boundary. peacock *ni.Ë is schedule I speiies is reported in-study area for which

Conservagon ptan *åi tùUt¡tted. gaánla Reserved forest (-9'5 km in SW

ilä;;Ë;isis wiminlo t<rn ra¿¡us ol'[he studv area' rwo w1t11 bodies Yamuna

äi;eïi;t.¡ rml unJ äuenta ¡he't (-e'Skm) flow in the studv area'

6. Baseli'e studles were carriec out during sepÈember 2011. and^g:t??:j

2011. publtc Hearing For the mlnlng. ProjecL wãs. conductld at Village chhatara

(pHC),Tehsit- Bara, éitit. Allahabad (Útta-r pradesh) on f3.9.2012' Public Hearing

was conducted undãr-iü" if,u¡ttanànip of Shri Sesh Mani Pandev' CRO (ADM

åälì"c,îå"rìãri Ãirån.uad, rhe issues raised durtng publlc hearine were also

consldered an¿ orscusse¿ during the meetlnq, which lnter-alia' included that the

devetopment or tne säcio-..onäti. inriáitrücture should be done' preferentlal

emptoymenr to tne nlãi;y;¡t;9;Ir,..The project should not have adverse etfect

on envlronment due to mlnlng actlvities ett. Ãs per the vlllager's requirements, it

was tnformed by thã ÞÞ tÀât tiey would glve preference.to locals for employment'

and lmptement prorlCiton'meãsútes of eñvironment during mining act¡vities etc"

7. Total cost of the projec¡ is Rs. 
^15 

Crores. capiial cosl of environmental

protection *".rur.r-is-A's. íO.S Lakhs & recurring'cost is Rs' 21'71 Lekhs/annum

at rnaxirilum proOuãtion level of 6 Lakhs f'1T per annum' It was reported by the PP

rhar no court case i liúé.t¡.; /violation is pending against,the project' The Project

proponent informed iÄ"tn.tt""ting that inis ts ñot a violation case as the rnine

was closgd srnce S"ótemUer ZOtó' The closure of this mine has already been

reoorted to rron,óiJ'üigt crrri Ailahabad by the mining Department of

äJuT",i;;-¡ or'ü.p.'ç,i"utr, un affidgvit, As per tl¡e-order. of Hon'ble Hish Court

of Attahabad tn W,p. öäioi¡ltál of 2010 ln matter of Mohd' Kausar Jah vs' Union

of tndía and others,;;ï\ìitìi-Éetltion No.10025 of 2010 (M/B) Shvam Bahadur

é.khÊ Vs, Union oi lndiu & ors. mintng was,permltred upto 30.6,2011.

g. The Ministry of Environment and Forests has examined the applicatiorr in

accordançe wlth lhe EIA Notlflcallon, 2006 and hereby accords environmental

;täiu*å-únääl tñ" piãvlËlons tþereof to the above nrentioned proJect of sillca

öJ^J'l'i¡áfñ! *ftn prãou.tion caóacity of 6,0 MTPA ln mlne lease area of 104.21

ñã oi fq¡r nãrl ¡¡ariA¡r Mineral Trade-rs, at village Chhatara, Allahabad oF Uttar
'pi"ãL.n 

ru¡ject to ìmplementation of the following conditlons and environmental

safeguards.

A. Specific Conditions

i. Adequate precautions shçll be taken to protect the villages located near

minè site from the impact of blasting'

P7+"e
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il In addlËìon.,to tne gree¡¡tbett.afund"!T mine lease' PP needs to develop

five tayer straElfied i'.iË1Ïniãiiîrãräråu'ri cãmprtsine of native/endemic

+ni'';:;îi¿lî"åtrtåHi lJll!fi 
ttt,u'l 

^1:.r" 
n' to Esta bri s h 

. 
a n d co n se n t to

ôhêrâtÊ from the Uttar Pradesn Pollutiã-n'tå"rc1 aoard and effeclively

;#ffi il;it' tne-conanions sliPulate{ lherein'

Environrnen,u, .t"u'ääi;ä"it J'ìtii1" io Rnal order of lhe Hon'ble supreme

court of lndi.a in mã'Ãittliof Goa nounãution Vs. unio.n. of lndia in writ

Petition (civil) t". oãti'"r')îo;; ;; m11be applicable to rhis project'

i"îîãiirrì"ó oi"."tiåI ølt uå practiced to control dusl'

Effective safeguard *"urr*i rhall be. ttì.ãn. to control parllculate matter

level so as to ensur" ihåiih;;aià wi$r.in oermlssible limit'

Resutar moniror:ins=o;ï"Ëi;; ãiiqrur¡iv !¡.ir u" carrled out and r'ecords

malntained' rne res-ult! äi'monito'ing 'i"ä'bå 
submitted to MoEF and its

üääiä"liö#e ánd cpce' sPcB reeularlY'"oular 
warer sprinkllng shall be

!#lm'l; tïñi:,'ii3l i'åi¿.Ë ;i .ï öi'î';" ; ; ; ;'ï 
" 

e Ëì ö Ë Ëuã r''o r

oarticulate matte¡.:r*näs'toaOing aniünJðu¿ing point and all transfer

bolnts. Extensive ;,tü; 
'p'¡iùiÁé't¡3rì 

ù" carde?-out on haul roads' It

Hä üìî u á' äî,,,ã¿'iñ åi' tñå À' t r' 1¡ ni',.13 lllli'*m:il.Î: i:'J$.lo 
th e

;;;;; ãresiriue¿ b.Y the cqntral 1t]i'l':
The project p,opohåÁt 'nttt 

undertake adequate safeguard measures

durìng exrrac'on oî'¡ïårÏ"î material lão .ìtäã tnat du! to'this activitv

rhe hydro-geotogicåt relime or tne suråuiiiné-ui.u shall ,not 
be aFfected'

Regutar monitorini'oi-ãiãun¿ water levä ano"qualiry shall be carried out

around rhe mine i;!l ätää ät'åtittriii'its-u 
-;"i*o'ú 

of existins wells and

insralting new p¡é=ãäãiãå-å*¡ng tne"inrnirc operation' The periodic

monitoring tf at råast'fàui ti*t' .if t vear- pre-rnt1s::n (April-Mav)'

monsoon (¡ugusti ãà,i-Ãon,oon (ruoul,'iuår¡ anc winter (January); once

in each season)l 'í't;li;; 
larried "'t i" to"*rt"rion w¡th Ïte State Ground

water Board/cent'åj 
'c'ã'na 

water o"iTtitv 
-unJ 

tnt data thus collecled

rnay be ,.nt r."guiJity tã me ùllnistry-,oi 
-Ëni¡tóntent 

and' Forests and its

Regtonat offtce Lüîråo*, rhe central-'c;;J;J water Authoritv and the

Reglonal Director,-äÀiiål c'o'n¿ waùr- aoãrd' If a't 
'any 

stage' it is

observedthatthegroundwatertable¡sàetilnsdepletedduetothemining
activlty, necessa ry 

-corrective 
mea su res Jftt t t ui tt li':d- :*

The project propo'iãnt shall obtain nttuttuty prior permission from the

camperenr uumorriv"iå" oiJ*råi'*ôriirãquìåtiiy of water For the project'

Approprtare .'og.iir;';åååJrãr rr{rrr uã üur."n tb.pr"u"-nt pollution of *te

rtver in .on.r,,.,iàïïirÀ-ir," state pïtutiãl controt Board' It shall be

ensured that therã ir'nä'1".ù.ée or oii'aïl gr.ur" in the ri'¿er from the

uàntct"t used for transportatlon'
Vehlcular emlssloni snall be kept under control and regulårly monitored'

The mlnèrar ransportäùon shall'be .uiri.Jirt through"the qovered tru:ks

qnly and tne ven¡JËsiiöiÃä rÅ. mineral shall not be overloaded.

Minerat handling ;ä-;hr1i de provtoeã *itrr tnu adequate number of hish

efflciency ourr 
"rüJJtrãnlvrt.,ir. 

r-oaaing and unloading.a_reas including all

the transfer poinis should also have efflcient dust control arrangements'

inutå should be properly maintained.and operated' .. ,

The measures ro ;r'J;"t sitilosis ro the workers shall be taken'

ilt

IV

vi.

vii,

viil

tx

X

xl

xii,

xlll,

XIV
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xv.

xvl.

xvli.

xviii.

xlx.

The avallable techrtlcal and personal rReasures to prevent er control the
generation, releàse and dlsseminailon of dust ln the workplace shall be
ðone
Perlodlcal'medlcel examinatlon of.the workqrs engaged ¡ri rne p¡:pjecl shall
be carrled out Frld decords rnalnt?lnqd. For.thc-purposg, schedule of health
examlnatlon of thê Workers shqúl¿ bè drawn and foilowed accordingly..
Provl5fon shall be marje fof ttie housing of constructlon'labour within the
slte wlBh all nacessary lnfrastructure' and facllltles súch as fuel for cooklng,
mobile toilets, mobile STP, safë drlnklng water,.rnedlcal health care, creche
etc. The housing. may be in the form of temporary structures to be
removed after the completion of the project.
The project authority shall implement suitable conservatíòn measures to
augment ground water resources in the area in consullation with the
Regional Director, Cential Grouno Water Board.
The project proponenl shall undertake all the commilments made during
th-e publlc hearing and effectively address the concerns ¡-aised by the locals
inrthe public hearlng as well as during consideration of the project, while
implementing the project,

-9"/'¿-

B. General conditions

(l) No change ln mlnlng technology and scope of working should be made
wlthout prlor approval of the Mlnlstry of Envlronmen! & Forests.

(ll) No change ln the calendar plan lncludlng excavatlon, quantum of mine¡.al
and waste should be made.

(¡ii) Four ambient air.quality-monitoiing stations should be established in the
---coFe-¿€Re-as.well as.-in the buffer zone for RSPM (Particulate matter wilh

slze less'than lOmlcron i,e,, PM¡e) and NOx monitoring. Location of the
stations should be decided based on the meteorological dala, topographical
features and environmentally and ecologically sensitive targets and
frequency of monltorlng should be undertaken ln consultatlon wilh the
State Pollution Control Board,

(iv) Data on ambient air quality should be regularly subm¡tted to the fvtinistry of
Environment and Foresfs including its Regional offlce located at Lucknow
and the State Pollullon Control Board / Central Pollution Control Board once
in s¡x months. Provtstons contalned in notification no. B-Z9O L6/ZOlg\lpct_l
dated 18.11,2009 Should Þe followed for monitoring.

(v) Fugfive dust emisslons from all the sources should be controlled regularly.
watêr spraying. arrangèment on haul roads, ioadlng and unloading-and åt
transfer points should be provided and properly ma¡ntðined.

(vi) Personnel workíng ln dusty areas sh'ould wear protective respiratory
devlces, and they should also be provlded with adequate trainihg a,..,å
lnformaÈlon on safety and health aspects.

(vll) occupatlonal health survelllance program of the workers should be
undertaken perlcdicaliy to observe any contractlons due to 

"*potri" to=
dust and take correctlve measures, ff needed.

(viii) A separate environmental management cell wlth qualified personnel should
be set-up under the control of a Senior Executive, wno w¡ll report Oìr..iiv
to the Head of the Organization.

(¡x) The funds earmarkeã for envlronmental protection measures should bekept in separate account and should not be diverted for other n"i*;,

Page 4 ol6
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year wise èxpenditure: should be reported Lo lhe Ministry of Envíronment
and Forestà and lts Regional Ofl'lce loêAted al Lucknow.

(x) The project' authoritÍes should inform io the Regional Office located al
Lucknow iegarding date of financial closure and fina.l approval of the

project Uy ine cóncerned, authorities and the date of start of land

development'work.
(xi) The Räglonal offlèe of thls Ministr¡' localed aÈ Luc.know shall monitor
' . compllañce of the stipulated conditlons. The project authorities should

exten.d full cooperagón to the offlcer (s) of the Regional Otfice by

furnishl,ng thè requlsite ¿ata / lnformation / mor'liloring reports.
(xii) ihe prq1ãct propänenr shall suþmit six monthly reports on the status oF\.".' 

.qrót¡.ñ.u df tñe sgpulated envlronmental clearance conditions lncluding

resui.ts of rnonltored data'(both ln hard coples as well as- by e-mail) to the

Mlnlstry of Ehvlronment ånd Foresfg" lts Reglonal Office Lucknow, the

respective f,onal O.fflce of Central Pollutlon .Control . Board the State

Poliutlon Control Board. The proponent shall upload the status af
compllance of the envlronmental clearance conditlons, including resrtlts of
monitored data on thelr website,and:shall update the same periodically. It
shall simultaneo.usly be sent to the Reglonal office of the Ministry of

Environment and Forests, Lucknow, the respectíve Zonal Otfice of Central

Pollution control Board and the state. Pollution control Board.
(xiii) A copy of the clearance letter shall be sent by the proponent to concerned

Panihayat; Zila Parisad / Municipal Corporatlon, Urban Local Bocly and lhe
LOCaI NGO, if any, from whom suggestions/ representations, if any, were

'' í v e cr * n' 
|.- j::'ji;lit.ff ,?:i Bïi; -tll" i:ï::i:' 

I e tte r s h a I I a r s o b e

(xiv) ihe Sta¡e rú¡¡uL'rir *.'''.;l 'giard should display a copy of the clearance
letter at the Regional office, District Industr ¡ Centr-e and the Collector's
ofllce/ l'ehslldaris ofFice for 30 days.

(xv) The envlronmental statement for each rìnancial year ending 31't March in
Fornr-v as ls m'andated to be submltted tly t:he project proponenl to the
concerned State Pollution Control Board as prescribed under the
Envlronment (Protection) Rules, 1996, as amended subsequently, shall
also'be put on .the website of the conlpany along with the status of
compllance of envlronmental clearance conditions and shall also be sent to
the Regional Office of the Ministry of Environment and Forests, Lucknow by
e-mail.

(xvi) The project authoritles should advertise at least in two local newspapers
widely c4rculated, one of which shall be in the vernacular language of the
locality concerned, wilhin 7 days of the issue of the clearance lefter
informing that the .project has been accorded environmental clearance and
a copy bf the clearance letter is available ','rìth the Slate Pollution Control
Board and also at web site of the Ministry of Environment and Forests at
htlo/envfgI-njs*tn'a.nd a copy of the sarne should be forwarded to the
Regional Office of this Ministry located at Lucknow.

9. The Ministry or a¡ry other competent aulhoriiy may alter/modify the above
conditions or stipulate any further condition in the Interest of envíronment
protection.

10. Conceallng lactual data or submission of false/fabricated data and
failure to comply wlth ony of the '+t¡ndltlons mentfoned above mav result in

Page 5 of6
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withdrawal of this clearance and attract act¡on under the provisions of the
Environment (.Protection) Act, X986.

11. Thþ above condkions will be enforced inter-alia, under the provisions
of the Wåter (preventlon & Çontrol.of ,P-ollullon) Actt_1974, tfre ¡¡r (Prevention
& Controt of Èollutlon) Act, 1981, the Envlronmen! (Protectlon) Act, 1986'af'ìd
Ëhe publlc Liablllty Inçurance Act, 1.991. along with their amendments and rules

made.thereundei and also any other orders passed by the Hon'ble Supreme'
Court qf Indla/Hlgh Court of Uttar Pradesh and any other Court of Law releting
to the subject maLter.

IZ. Any appeal against this environmental cléarance shall lie with the
Natlonal Greén Trlbunal, lf þrefèrred, wlth.ln a: Per¡od of 30 days as prescribed
'under Sectlon 16 of the Natlonal Green Tribunal Act, 2010,

\

4 þt''r'j'ry(Dr. U. Sridharan)
Director (S)

¿.1'

II

I

¡.1

I

Copy to:.

(i) The Secretary, Ministry of Mines, Governnrent of Indía, Shastri Bhawan,
New Delhl.

(¡;) -hr. Secretar.y, Directorate of Geology, Government of Uttar Pradesh,
KhaniJ Bhawan, 27/8, Ram Mohan Rai Marg, Lucknow - 226001.

(iií) The Secretary, Departmer.ìt of Envlronment, Government of Ut[ar
Pradesh, Sachlvalaya, Bapu Bhawan, Adjacent tc Vidhan Sabha,
Lucknow - 226001.

(tv) The Chief s/ildlife Warden, Government of Utt¿r Pradesh, 17, Rane
. Pratap Marg, Lucknow, U,P.

(v) The Chief Conserv-ator of Forests, Central Region, Ministry of
Env!ronmenf and Forests, Kenciriya Bhawan, 5th Floor, Sector 'H',
Aliganj, Lucknow -' 226024,

(vi) The Chairman, Cêntral Pollution Control Board, Parivesh thavan, CBD-
cum-Offlce Complex, East Arjun Nagar, New Delhi 110032.

(vii) The Member Secretary, Cent¡al Ground Water Authority, A-2, W3,
Curzon Road Barracks, K.G. Maro, New Delhi 110001.

(v¡ii) ?Tlìe Chairman, PICUP Bhawan, 3'd Floor, B-Block, Vibhuti Khand, Gomtì
Nagar Lucknow - 226 010.

(¡x) The. Controller General, India Bureôu of Mlnes, Indira Bhavan, Civil
Llnes, Nagpur - 440001.

(x) The Distrlct,Collector, Allahabad District, Ultar Pradesh.
(xi) Guard File,

(Dr. U. Sridharan)
Director (S)
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Ktr s,èq{ qqwT ffia'ur ql-S

qrlrs fq6'rs rTRs( õTüÌfr, ùEæ-ro. *qo$-3,
{dl. {ðr6rarc

s^ Erg qïT lnfr ù ç€ ¡{16 è û-dr w{rsr sRrq fr{iãut qqre{rülÌ â fsqtET,
çrdsçcn irq*ft on€*r \n{ sqì üdq ør ù-ence q¡¡q ùfrr IFFIT Ef{R¿m
ølr

6. qlqû v€ùq qr r{qre{-{ ls FFn ù ù, fril-trù qrg qqü ol ym qrrs'Ì è
erg6q rè't

7. sfua qrf,r ù gqTrùq"r ÌÞì. Êrff-ù qrcTrqtût tl gem È aqr trrfr 3n@1 6s
ftnì ry*¡ Mr gÈRq-r TÞìr

.c

q.qiø: 6. U*.2.. l. n.=. t ::.... / Erg s-wq / €- c /(
çffør

Rniø: .t. -q..k. /.=.ti...

dqr ì.

M Eñ ¡rffl fr-{lrdr tçd.
qrq*E-trñT, ïEürT-gl:n,
{crr$l{r{ I

Èqq: qrg (rr(vor fü{rt'r q-{ Èq'T"r) ctfqfr{rq, rgsr û qnr-21 ô trtr'fñ
lg-ðqPd ¿¡ vffq ù I

q-ùqq.

sq-ùffi ÊErq ù wEpt ù qrrqr eilq olql 3Trùfr tre tf'tg{r v¡v xrÊe Rqi6
07.03.16 srqùø-{ 6lr sTrç¿ sTidqr q-r rÞï trfrqrq fr,qr nrqr siìT slfçÕ'Ì \sfl-ð
ïEqFi slÈ{r r{,wr......... wðqñ fflg) sTÈï frmiÐ
dr €õî'r fuqr w çr È I

1. sõqfr ù frù .rù nd qq +à lqq .rq ÈRq È€di çr wd ù qqffi{
gÈR"õ.øl qq g{ õrdidq dr ergqr.íq slrqt Ytn qre ô or{w ùÑa ç-inr
gnÈa-o øì t

2. ,........*.S.......... ôoûpso errdr ô toûo ùe ù €õrr{ ffi d tr
Tdõ/rr{q tra ù .,......1.:5,......."...*o t-â fuqr rñrq I

3. qq ù-w qbqr Bffid.T õeTr qrg TqnT sqqtrur snslT lfr rrr rrk ô ql qrt
ô ¡rq fift6 owr gÊRv-n oì r

4. Erg q-qru¡ Ê"i1q ù ffi srfurq,
TiqRi-{ q-ci vs*rt*rq fit nøn Êrqr
ùd rrsr ÈqfRrt qrrø.ì ù crgsv â r

rnrq, frrffù trdqurqtñ st-dr¿rdt o1 .il'ãrþ

-e?b4-
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B. TË ïr6qÈ dqd Tdrflî sf,nfi qrrflT \ii qdqtî g-ðflft d qrer à ftTq Ê 
- -

qr.q È I
e. .,rTò- br,T û s{rP€ë û g$ T4rrcq tùfffre Þl sRfrÈ qr qr¿s

çõTs"èe Er{r Wf Êfunnq fri yefu, oiqõ æ G "t""iñT qrotqq qqroi-q" ùifu õ(ì t fr{yr fqq Îillà È frrïTù fõ oTrrt dRr ùT
w6qh geø õl \iltq ol w ròt

ro. {$q õt sqlq, vflrtrI qÈqr glerfl er;q qÈqr Èg rfr fuqr çnù'n I

rr. elrrÕ'Ì sqõr slÈfrqq tgzz ù qiÈt ffi ør gtaar qrõrl õql ofr dC qù

$$ qq+t I sñ ¡lill ol rrcrt û inrô È r

rz. wùrr õ"r qql-crutrq rffiq Mfu is¡rq srqÈ ù ùÈõ iÞFrT gÊR{d øtt

rg. v€ù.r ù Ê$q qq RrñTffi qrq ùl qr il{swir gÈ ùl t¡q urcl rrðqñ
f{sm õrù gù fuqrgnn flffi ol irrù'fr1

r¿. vùrr I ìT qrin ErtËr aì arqreÌr Ef{ñm ol rrrq I

rs. seùrr Þl {ðqR v¡rq ûqr rr'TrqT Èrì t X{ Sq, qo/ql s6qÈ GTrùfi r{T
õrqfirq ù r*gn fuql qN I

ro. gÈf, qr*r ù BTritwr õì, m fu qmrqror È gw ù ae¡T qtrR sTrelr tr
ffi ¡rfrì ùìlt

gs *reqñ Gnà{r ù siÈt-f, ffi ç+* aeTr rr6qfr Yrd ù drà Sq û, soqo

r{rq È¿ÍTur aÌé, arg (Ir(wr tr{nq qq fr{iilt) 3TÈÈqq, 1e81 (BIT @ .drùkr
3fÈÈqq rgsz à sì<rf( friffi qFlõ Êffi û,21r,ft {rd ù 5: Èan ørÌ ù frTq

ql -JFqõ â, q€ qffiq ørl ør 3{ÈÕR q qrRf, qì-é ò Èq 3ilrftf, È t

s6rry5: îJtrtìffir{sr{l
¡r-{åq

/(.1ò*
(vqo{lo È'qftr{)

eïftq olùo'rt

rie{ qitsr: qrg wq aE Rri-Õ

s0s0 tr(ttut È4ãrur ù€. mq{tn dtsÈÊrÈ:-
; rrsl .rqfflq oTtr{õrl3lFørt Tõ-02

q".t-f çÍ enryqø õtffi Èg ùÑa t
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U.P. Pollutlon Control Board

CONSENT ORDER
Ref No..

ïTniffifl$)hiîpad(uppcsRo)/cro/wate
To,

Shri SANTHOSH ¡I,IE¡{DA}¡
T{/s HARI MA¡{DIRMINERALS TRADERS
CHHATI{ARA, GHURETI{A, BARA, PRAYAGRAJ
ALLAHABAD

Sub : Consent under Section 25n6of the lVater (Preventlon and control of pollutÍon) actr lgr4(as amende¿) for d¡s¿h*d;Ëffi;t io tw* IrARr MANDIR MINERALs TRADERs

C Reference Application No ¡Z31l9Z? Da t&tlø04tI0[0

&Få**,w
Dated z lùf/O4IL02O

l' 
fo1$s¡os.al of effluent into water þo{y or drain or land under The Water (prevention and control ofpo-uution) Acr,1e?4 as amende¿ oíeió in irü; *ir;;l uï'i¡ä;;i T M/s. HARr MANDTR

lHåffi ,ffi,ff;ffi"1¿"u*:l:r]¿,ml*ir':;*"rãFåj*"Jår#mffiiî;
septic tant/so:
to-their r"r;;ffiltJ;ä:åüiJ: 

general urd special conditions meritioned in the annexurc ,in refrence

2. This consent is valid for the period from 01i0112020 to 31103/2020 .
3' In spite olthq conditions and provisions mentioned in this consent order UP Pollution Conrol Boa¡d

reserves its right and powers-to reconsider/amend,any or all cond¡tions-un¿eisec6o;f1eiãi n*'water (Previntiou anti controt of pollution) Act, l9i4 as 
^mànãi¿ 

. 
___ -_

This consent is being issued with the permission of competent authority .

C

For and on behalf of U.P. Pollution Control Board

Chief Envlronmental Ofüccr (drcle.2)

Enclosed ; As above

(condition of co¡uent):

Copy to: RegÍonal Officeç U.P. Pollution Control Board, Prayagrqjwith ttre di¡ection to send the

compliance report of consent conditions on quarterly basis.

Chief Enviroumental Officer (ctrcle-2)
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u.P. POLLUTION CONTROL BOARD, LUCKNOW

Annern¡re to Consent issued to M/g.HÀRI MANDIR MINERATS TRADERS vide

Consent Order No. 7311977 I $fater
Dared: 02/a4/2020

CONDrIIONS OF CONSENT

consent is vatid only for the ap'proved production capacity of Sílica Sand-2 MTPA.
1.

2.

This
The of maximum dail effluent should not be more than the

3.

drain.
should be treated in treatment plant so that the should be in conformity with

4(a) The domestic effluent
Eeated effluent.tbe nonns dated

4O). The industrial effluent should be treated in treatment plant so that the treated effluent should be in

with the nonns..

5.

(
6.

7.

8

Specific Condltlons:

I

SNo

JOlTlESTI

Ktnd of Effulant M¡xÍmum dailY T¡eament faeiÍiltY and

Parameter

Parameter

t7*J"*
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1. This consent is valid þ¡ pg¿y.tion of Silica Sand-2.MTPA by opencasr and manual mining till
dated 31.03.2020 in the 104.21 hectare leased area at village-Chúaúj, p¡stil¡:prayffi. -
2, The silica sand $ining ghall-þe done till the unit having-legal lease úold right, " o u

3. Mining g$t ltt{t-qomply wìth the conditions of Envirõnniental Clearance-issued by MoEF&CC
vide letter No. I-11015/110/201I-IA.II(M) dated 29-A7-2015 and submit its compliadce report to
UPPCB.
4. This consent order will be subject to, the order dated 04-0/'-2A16 passed by Hon'ble Su¡reme
Court in the TVrit Petition no. 1[4 and ß4nn4 Common Causes &Others Vs Union of Indi¡ and
Others and order dated 28,01.2020 passed by Hon'ble High Court Atlahabad in lVrÍt Petitíon no.
3?3/2020 Hari Mandir Mineral Traäers Vs ÚP Governmeãt and Others.
5. Unit shall not withdrawal ground water for any industrial actívity without obtaining trecessary
permission from CGWA.
'0. Únit stratt mate watei spririkling arrangement through Tankers for d-ustsuPPryssion at different
sources of dust emission diring mÏning, Ëansportationlloading and untoading of silica s^f-9:

?. úii rt oorã op.*lè *ã *uiîtui" itiSþi!{*ãtn rpl$rt r}srcm effective--ly and continuousþ to

achieve the stanäards prescribed underE(P) Rules, 1986.

8. The domesric effluent shall be u*iãlt¡r*gtr säptit tantc/soat-pit.IndusryJlull mantainZ'D'
9. industry tttó,rr¿ 

"imprlùitrr 
*t" fiouiriooiirgärardout and other wastlGr{ang:,T:"j* Trans

boundary tnton.äöi"i"r xiro ilå rhJiñu*ir¿étails of Hazardous wastedispolal in Form-l0-
10. Washing process of minerals shall not be permitted'
ii. r"d*try fh.tñË";ilñ;åã^iilrdgn.rit"lt as?er {: glig"Ines issued by.the Board vide
;ffiA ot¿"i dated l6l0?/?l1tï, which is ãvailable on Board's Website- wttw.uppcÞgop. .
it: Ird"rt y rrt"u 

"¡i¿-" 
uv ãiöùõ;.Ëium ulnolut" Coutt, Mo-EF&cc, ceir-tral Pollution conEol

Bo;¿ an¿tfppCg for prótection andiafe gu¡ud of environment from time to time.
13. Consent fees if reviied, shall be payablã by industry from the date of its applicability.
14. Industry shall comply with the rðlevant próvisions_of Environmental Laws.
15. If closure oi¿.tii iiíued by CPCB or UÞPCB against the unit, then CTO issued earlier wiII
**ãr roJpen¿e¿ durioÈ Oe ilor*" period and aftðr ensuring tlp.to*plance and afterrevocation
of closure order, ttri Cfö will auromäticatty be effective witti-additionãl conditions mentioned in the
closure revocation order.

Issued with the permission of competent authority.

For a¡d on behalf of U.P. Pollution Control Board.

Chlef Environmental Oftrcer (circte-2)

-9'7¿'-'f
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HARI MANDIR MIhIERAL TRADE}IS
MINE OWNERS

Rcgistercd ofüce : T1.1D Rudn Enclave, Dhanua, Rewa Ro¡d. Naini Allahabad
Tet,:;9598287496, 9889870859 f:ax : (009t-824) 7422076

DirIctrrr,
[f inistr.y of [nvironment, Forest & Climate Changr
(.'cutral Rcgion
l( c n cl ri¡" :r [] h a rr.. a n, 5'] lll<¡o r Sect o r-l{
Älignnj I-,uckr¡orv

- 2l 1008, u P

nloe lzozo

lìefcrencc: E¡rvironmcnt¡lCle¡rr¡¡¡rce No. J-ll0l5/ll0/2011-1,{..tt (}l), l)¡tcd 29.07.21.115.

Sub; Subntission o[ six-monthly comnliance report lor ttrc period ol'Octol¡cr-Z019 Q ]1i,rq!!-2,Q?11-

sutriri-s-sjqn ilue in June-?02ô of thc stinulated Environnrcntill Conclitiorls/SafÌgr¡unrds f'or thc Silicû Silntl

l\-!iru!'_Lit'cÈ-( hhataru,'I'elisil Bara" Àllahabatl.-U.P. ll0f .2l hn.0.6\{ t'P.,\)*!rv M/s Ilari Iv{andir Ui¡rer¡l
-l 

r'¿¡rl,¡rs.

l)cur Sir.

Wc rvish to inlbrm you that we hncl obtained Environnrental Clcarurrce lionr tr{OLì1"&(-'Cvitlc ie ttcr"rro. J-

l l()l-si llu,20l l-lA.ll (M). dlted 29.07.?015 tor Silicr Srnci l''linc srtrnlcrl in i illrgc t lrlr^ttitrrt.

,\li¡lrirt¡iLrl. t;.1't10.1.21 he.,0,ó IU'fPA) i¡['lrlis lla¡'i i\l.rrlelir \lincrul I t.rttl.'rs

lrr tlris rc¡¡,irrtj, as pcr thc conditiclns laitl dorvn in thc [:nvt¡'ortlì1!-¡ìtiìl ( ìe¡rlncc Lrttfr, \!c ¿trc h,'r'cbv

subrtritting l)trint''çvise Contpliancc repon along rvith lii tlrc rcc¡Lrisitc rrìnrj\r!rL'lr¡r<l solì c()pl rr\ rr\rl llìc
guidclincs ol'lr'linistry ollEnvironntent. Irorcst & Cli¡natc C'hange '

Llopc tl'ris will rncet the rcquircmenls.

'l'lrirnkìn¡r You,

Yours l"lrthfìllv,
lt

j\l/s Ìlnri i\t¡ndir l\'lincral Traders

fìncitrscd. \s lbovc

0.\ {,\ u lrhorizod Signatorl')

')

Co¡r"r'to:

The Director(lndustry Com¡rrittce-l), tr4inistry of ßnvironmc¡rt. I:orcst .t Cii¡tl¿ttc ('hlln!c. ltr{'lira

l)rllyrvntau []l¡arv¡n. Jor t]aglr Roatl. "\lrglrrri. N*r Dclbr'lI0{)03
tì.().. tlil.rr Praclcsh Pr¡llution Control [Jua¡'rl..scctol 10. \'oirr¡ \tr.-ì. Ârvls Viklrs I'.rlishad

('()lür )', Jhunsi, Allahntratl
'I iiu Ser:rctl¡rv, l)cparlnrcnt of Er¡vironnlunt, (iovi:lntncrit rrÍ't.llt.li l'r¡rlcsh

For Corrcspondence: "Mìnomi House", lsr Floor, l-lanrpanl<atta, l'langaluru - 575 001, Indi¡i.
Tel. : (0824) 2476696 tax : (0824) 7422ç'/(,
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Six-monthly Compliance Report- June-2020 Mining of Sand
M/s Hari Mandir Mineral Traders

SIX.MOI\THLY COMPLIAI\CE REPORT

JUI\E 2O2O

SILICA SAND MINE

fl13 AT

Village-Chhatahra, Tehsil Bara,

Allahabad, U.P.

ü

By:
IWs Hari Mandir Mineral Traders

T1 - lD, Rudra Enclave, DhanuhaNeni,
Prayag Raj-211008

Prepared by

À¡I/s Perfact Solutions
(ISO 9001:2015 & NO14001:2015 Certified)

o

501-507, 5th Floor, NNMall,
Mangalam Palace, Sector 3 Rohini,

New Delhi
Ph No. 4928t360/61

)r-fL*-¿ -
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(@

@

-1

Development Photographs

of NOC from Uttar Pradesh Pollution Confrol

of Environmental Clearance Letter from

Project Description

-v/:'4-
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CHAPTER-I- INTRODUCTION

n The above mining lease was granted Environmental Clearance from MoEF&CC vide letter

no. J- II0I5/110/2011-IA.II (M), Dated 29.07.2015 for Silica Sand Mine situated in

village Chhatahra, Allahabad, U.P.(104.21 ha, 0.6 Million TPA). The NOC was obrained

from the State Pollution Conhol Board under the Air (Prevention & Control) Act, 1981(as

amended) & water (Prevention & control of Pollüion) Act r974(as amended).

ü I Production was started after obtaining all the approval and NOC from SPCB. Time to time

compliance reports have been duly submitted. The details of half yearly Production Report

from Octob er 2019 to March 2020 is given below:

Total Production

March,2020

February,2020

'íanuary,2A20

December,20l9

November,2019

October,2019

Production Months

480000.000 MT

N¡I

Nil

Nil

5500.000 MT

21000.000MT

22000.000 MT

Production (In MT)

û

-9'r'¿&-'
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C HAPTER.tr- PO INT-V/IS E COMPLIANCE O F E NV IR ONI\,{ENTA L
CONDITIONS.

o

o,

,S.No.

Clearance is subject to final
order of the Hon'ble Supreme Court of lndia
in the matter of Goa foundation Vs. Union of
India in Writ petition (Civil) No. 460 to 2004,

Environmental

uate precautions shall be taken to protect
the villages located near mine site from the

impact of blasting.

Order of Hon'ble Supreme Court u'ill be complied
with as md when pronounced regarding mining
related matters.

The activitv related to the plantation work for the

year has been initiated. 300 saplings have been

proposed to be planted against the target of 251

within the bounda¡y lease area cluring the monsoon

season of year 2018-19. Their sulvival rate is 95olo

fbr the plantation done duling 2017-18. During
2019-20,200 Trees have been planted as per EMP.
Avenue Plantation on either side of the roacl of
villagers has been done and will be done rvith the

consent of Gram Pradhan Chhatahra. As per EMP
the plantation has been undertakeu within the 7.5

m statutory/ boundary from the lease boundary on

the southern sicle of the lease. Starting from pucca

l'illage roacl on the eastern side leading tow'ards

western side of the lease area.

The types of species that have been plantecl are:

Acacia, Rosewood, Kanji, Bodhi Tree, Banvan,

IUargosa, ì\fahwa, Flame leaf, Jarnbul and Chilbit.
Consent t'onl UP pollution control board has

already been obtained. Same is attached herewith
as Annexure-2

addition to the green belt around the mine

The project proponent shall obtain Consent to
Establish and Consent to Operate from the

Uttar Pradesh Pollution Control Board and

effectively implement all the condiiion
stipulated therein.

lease, PP needs to develop five layer stratified
green shield preferably comprising of
na¡ve/ endemic species adjacent to the

villages.

We are carrying out controlled blasting through
approved agency as per DGMS guidelines.

With the parameters adopted for blasting, fly rocks

have been almost eliminated. \\¡e are achieving
goocl fragrrentation.

Noise and vibration ¿rre also r¡nder control and

below the permissible limit as per DGMS
guidelines. With the present blasting parameters

there is no adverse impact on nearby habitat.

Compliances
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o,

Regular water sprinkling is being carrìed out to
control dllst particles. On the road and also around

an active mining area,

Effective safeguards measures such as

regular water sprinkling shall be carried our

in critical areas prone to air Pollution and

having high levels of particulate matter such

as loading and unloading point and all
transfer points. Extensive water sprinkling

be carried out on haul roads. It should be

ensured that the Ambient Air Quality
parameters conform to the nonns presclibed

by the Central Pollution Control
oard in this

Regular monitoring of ambient air quality
shall be carried out and records maintained.

The results of monitoring shall be submitted
to N{oEF and its Regional Office and CPCB,

SPCB regularly.

Effective safeguard measures shall be taken to
control particulate matter level so as to ensure

that these are within permissible limit.

Wet drilling operation will be practiced ro

lontrol dust.

as may be applicable to this project.

Periodic rnonitoring of arnbient air quality and

noise level for the period could not be done in
compliance of COVID-19 Regulations, 2020 and

Lockdown in tire country.

Monitoring will be done after the lockdown and

the same will be submitted with the next six-

monthly compliance report.

Particulate matter is being controlled by taking
measures like rvet drilling, water sprinkling on the

roads by rvater tanker, by planting trees. and by
optimizing blasting paramete¡'s.

Wet drilling is being practiced in the mine to
control dust.

l:ri:ll,

-ry+
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e\\-_ There is no discharge of toxic material except diesel

and oil. Leakage of oil and diesel rvill be prevented.

Yamuna River is tar away situated at arouncl

5.5km from the mine hence the river will never be

polluted on account of mining lease area.

()

The medical checkup. including X-ray of all the

workers deployed at the míne, has been canied out
to ascertain the health of workers and for knowing
any pre-dust related disease.

xv.

xlv.

fhe available technical and personal

measures to prevent or control the generation,

release and dissemination of dust in the

workplace shall be done.

Water sprinkling is being done to suppress the

dust. Additionally,

goggles and hancÌ gloves ale being provicled

to the rvorkers as a prevelltÍrtìve measure to

control dust exposure.

dust.

measures to prevent silicosis to the

workers shall be taken.

ral handling areas shail be provided witli
the aclequate number of high efficiency dust

extraction system. Loading and unloading
areas including all the transfer points should

also have efficient dust control arangements.
These should beproperly maintained and

operated.

Only mineral handling at the mine is loading silica

sand by hydraulic excavators into the trucks.

Water spraying is being done from time to time in
the loading area.

Vehicular emissions shall be kept under

control and regularly monitored. The mineral
transportation shall be carried out through the

covered trucks only and the vehicles carrying
the mineral shall not be overloaded.

Appropriate mitigative measures shail be

taken to prevent pollution of the river in
:consultation with the State Pollution Control
Board. It shall be ensured that there is no

leakage of oil and grease in the river from the

vehicles used for transportation.

The Project Proponent shall obtain necessary

prior permission from the competent
authorities for drawl of requisite

quantity of water for the project.

sent regularly to Ministry of Environmenr,
Forest & Climate Change and its Regional
Office, Lucknow, Central Ground Water
Authority and Regional Director, Central
Ground Water Board. If at any stage, it is

observed that the groundwater table is getting
depleted due to the mining activity, necessary

corrective measures shall be carried out.

Trucks are covered during mineral rransportation

and no overloading is being calried out. Vehicular
elnissions ale being regularly' monitored and

necessary action taken wherever required.

Not applicable.

'å,L -,.,;.;t¡,,r,,;¡4
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Periodical medical examination of all the workers
are done on a regular basis & the records of the

same has been maintained.

.áf\
['

fñ\tr

xvlll.

'l.i

The ploject authority shall implement
suitable conservation measures to augment

ground water resources in the area in
consultation with the Regional Director,

Central Ground ÏVater Board.

Provisiori shall be made for the housing of
construction labour within the site with all
necessary infrastructure and facilities such as

fuel for cooking, mobile toilets, mobile STP,

safe drinking water, medical health care,

crèche etc. The housing may be in the form
of temporary sffuctures to be removed after
the completion of the project,

Periodical medical examination of the workers
engaged in the project shall be canied out and

records maintained. For the puryose,

schedule of health examination of the

workers should be drawn and followed
rccordingly.

Drinking Water: Trvo boreholes have been done
fbr drinking water for villagers. One hand pump
installed in the first bore hole ancl a water tank has

been made for drinking water frorn villages.
JOB TRAINING:
L Some people have been imparted job training.
?. Expenditure proposed for job training is

0.251akhs,

SANITATION:
1. Village garbage collected in a litter bin is being

disposed of in an unused mining pit for back
fiiling.
2. Toilets fbr poor people to nlaintain sanitation.

3.Toilet for the people of the village is being
proposed in consultation with Gram Pradhan
Chhatahra.

FIEALTH:
l.Meclical health checkup u'i11 be talten up in
consultation with Gram Pradhan rvho has been

infonned about it and have been requested for a

convenient date. 2.Free medical health check-up
eve 6 months,

project, while implementing the project.
as well as during consideration of

commitments made during the public

project proponent shall undertake all

c

and effectively address the
raised by the locals in the public

Rain water stored in a mined out pit is acting as a

water recharge pit. Stored rain rvater is also being

utilized in the field fbr agriculture purpose as per

requirements of locals. Open water tanks will be

made for the purpose of drinking lu'ater for animals.

Collected rain water in the pit is also utilized for
sprinkling to suppress dust.

First aid kit, rest shelter, temporaty office and

temporary hutments for security' guard and mine

associated persons with toilet facility have been

provided.

There is no construction work on the mine hence no

housing tbr construction workers is provided.

-e*-é-
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(ì

3. Medicines will be provided to the medical
health center situated in the village in consultation
with Gram Pradhan.

4.Vehicles available at mine site are also utilized
for health related emergencies for locals.

5. Expenclitlre proposed for health safety and

medical facility is planned for poor people.

SKILL DEVBLOPMENT:
Skill & self-employment opportunities for the
locals are being encouraged in consultation with
Gram Pradhan.

ROAD:
Waste disposal frorn mining is also being used for
construction of village roads etc.

200 m of \\{BM Road developed starting from
Sìya Ram's Agriculture land to Ram Khelawan
Agriculture land in village Chathra.

AVENL'E PLANTATIONS:
Plantation on either side of the roacl of villagers is

being done rvith the consent of Gram Pradhan
Chhatahra.

EDUCATION:
L Computers for school, Books, Bags,

Scholarships for toppers, uniform etc for village
children studying in schools has been planned and
rvill be provided soon.

2. Expenditure proposed for education is 0,5Lalih.

PUBLIC TRANSPORTATION &
CONÍMUNICATION:
i. Our company vehicle is provided to the

villagers as & s,hen requirecl in emergency
CASES

CAPACITY BLIILDING FOR
EMPLOYN,IENT GENERATION:
L Expenditure proposed for this is 1.Olakh

RECRBATION
ACTIVITIES:

& OTIIER SPORTS

1. It will be distrursed rvith corìsent of Gram

cr

,1.

',".. '| '

li"L
'

' i.'

..ì,

I
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ffi@

@

Pradhan as per requirement.
2. Expenditure proposed for this is O.S[-akh being
planned from 2020.
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f\
[.r
L/

íÀ

i"i:

Four arnbient air quality monitoring stations

should be established in the core zone as well

as in the buffer zone for PM10, PM2.5,SO2&

NOx monitoring. Location of the stations

should be decided based ou the

meteorological data, topographical features

and environmentally and ecologically

sensitive targets and frequency of monitoring

shoulci be undertaken in consultation with the

State Pollution Control Board.

No cirange in the calendar plan including

excavation, guantum of mineral and waste

should be made.

No change in the mining technology and

scope of working should be made without

prior approval of the Ministry of

Environment and Forests.

regularly submitted to the Ministry of

Environment and Forests including its

legional office located at Lucknor,r, ancl the

State Pollution Control Boardr Central

Pollution Control Board once in six months,

Provisions contained in notification no. B-

29016120/90ÆCI-I dated 18.1 1.2009 should

be followed for monitoring.

complied.ate on ambient air quality should be

Pe¡iodic monitoring of ambient aìr quality for the

period coulcl not be done in cornpliance of COVID-

19 Regulations, 2020 and Lockclorvn in the counry.

Monitoring will be done after the lockdown and the

same will be submitted with the next six-monthly

compliance report.

Noted.

Ihere is no change in mining teclinology & project

scope and mining is being carried out as per

approved mining plan from time to time.

Conryliances

,!1-.,'g,,. ,.,,,,

-g'i*!¿-
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ffi

Environment Management Cell has been

setup comprising of Agent, Project Manager', Mines

Manager, Mechanical Engineer, lr{ines Foreman &

mining mate.

ö

1

A separate envi¡onmental management cell

with suitable qualified personnel should be

set-up under the control of a senior executive,

who will report directly to the Head of the

Organization.

Occupation health surveillance program of the

workers should be undertaken periodically to

observe any contractions due to exposure to

dust and take corrective measures, if needed.

Personnel working in dusty areas should wear

plotective respiratory devices and the1,

should also be provided with adequare

training and information on safety and health

aspects.

Fugitive dust emissions from all the sources

should be controlled regularly. Water

spraying arrangement on haul roads, loading

and unloading and at transfer points should

be provided and properly maintained.

protection measures should be kept in
separate account and should not be divertecj

lbr other pLìrpose. Year wise expenditure

should be reported to the Ministrl,

of Environment and Forests and its Regional

Office located at Lucknow.

oted and will be complied withfunds earmarked for envi¡onmental

Noted.

Nose mask, helmet, hand gloves and safety shoes

etc, are provided to the worker who is working in

the air borne zone dustv area.

(i) Wet drilling is being practicecl to suppress rhe

dust.

(ii)Water sprinkling is being regularly

carriecl out.

P"H-*
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N'fonthly Compliance reports on the status of the

implementation of the stipulated environmental

safeguards is submitterl to the ltlinistry of

Environment, Forest & Clirnate Change, its regional

office Luckno\Â, Central Pollution Control Board

and State Pollution Control Bou-d.

o

Project Proponent shall submit six

l,'

monthly reports on the status of compliance

of the stipulated environmental clearance

conditions inclncling results of monitored

data lboth in hard copies as well as by e-mail)

to the Ministry of Environment and Forests,

its regional office, Lucknow, the respective

zonal office of Central Pollution Control

Boarcl the state pollution control boa¡d. The

proponent shall upload the status of

compliance of the environmental clearance

conditions, including results of monitored

data on their website ancl shall update rhe

same periodicaliy. It shall simultaneonsly be

sent to the Regional Office of the Ministry

of Environment

ìlr I r 
"

and Forests, Lucknow, the respective

of Central Pollution Control Boarcl

State Pollution Control Board

.:.,,,.,.1

Ihe regional office of this Ministry located at

Lucknorv shall monitor compliance of the

stipulated conditions. The Project Authorities

should extend full cooperation to the officer

oted

(s) of the Regional Office

by furnishing the requisi

Jata/information/monitoring report s.

The project authorities should inform ro the

Regional Office located at Lucknow

regarding date offinancial closures and final

apploval of the project by the concerned

authorities and the date of start of land

levelopment work.

Noted.
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environmental statement for each oted, rvill be acteci upon.

f^t

financial year ending 31" March in Form-V

as is mandated to be submitted by the projecr

proponent to the concerned State Pollution

Control Boald as prescribed under thc

tr.nvironment (Protection) Rules, 1986, as

amended subsequently, shall also be put on

the u'ebsite of the company along witli the

statlls of compliance of environmental

clearance conditions and shall also be sent to

the Regional Office of the Ministry of

Environment and Forests, Lucknow by e-

rnail.

15

I

13

.ì'',,
l.; r' i

The Ploject Authorities should advertise at

Ieast in two local newspaper rvidely

circulated, one of which shall be in the

venracular language of the localit,r-

concerned, within 7 days of the issue of the

clearance letter informing that the project has

Complied,r.vq23 I q

State Pollution Control Board should display a

copl' of the clearance letter at the Regional

Office, District Industry Centre and

Collector's office/Tehsildar's office for 30

1a1,s.

Noted.

A Copy of Clearance letter shall be sent by the

proponent to concerned Panchayat, Zila

Pa¡ishad/ Municipal Corporation, Urban

local body and the Local NGO, if any, from

Compliecl

whom suggestions/ representatives, if any,

were received while processing the proposal.

The clearance letter shall also be put on the

website of the company by the proponent.
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@

@

been accorded environmental clearance and a

copy of the clearance letter is available with

the State Pollution Control Board and also at

the web site of the Ministry of Environment

and Forests at http://envfor.nic,in and copy of

the same should be forwarded to the Regional

Office of this Ministry located at Lucknow
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ANTNEXURE-3

¡
ROAD DEVELOPMENT PHOTOGRAPHS

@
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SUMMARY OF THE PLÂNT/TTION YEARWISE

FOR HARI MANDIR MINERAL TRADERS

,/
->7."4-

(MR.RAJENDRA KUMAR MISHRA)

GENERAL MANAGER

Pratap Chhatahara Silica Sand lVline

Prayagraj

TOTAL
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10 SHEESHAM
9 AMALTAS

TEAK8

PAKAD7

6 MAHUA

BARGAD5

4 ACACIA
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NEEM2

EEPALL

NO PECIES
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n
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50

20

20

50

20

50

20

2018-19

200

25

0

50

0

0

25
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n
0

0

0

75

25

2019-20
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o{Èø-{uT, q-{ Èdû gm dogo uo zos¡zozr ùfr qrq rr* füq qn'qq onw gB-eqi
q sr¿r ìT qfüd srTèyr È{fÐ ß.01.2024 ìf afl-q-øl cfr sñgrû eïrqt 'rqr È t qrÈa

GTIèET ìf so qo !-dsur Ê"iãrT ql-é õì' qTo {rçtq ËÈd elÈøqq. .r{ ft-d ti srgqrdq
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ù r¡ø-+7veffi srgqrerq eTr€qr frrtfrfur Ê-çù w qifuf, È;-
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HARI MANDIR MINERAL TRADERS

RE K, to

81
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rÈ-'ñ qun fra

cFrga ùìtr{

MINE OWNERS

Registered office: T1 -1D Rudra Enclave, Dhanua. Rewa Road, Naini Allahabad-21 1008, U.P
Tel. : 9598287486, 9889870859 Fax : (009 l-824) 2472076

Email : hmmt@mmplsand.com

ùsT ù, È{m- 05.03.2024

4rqrq ù*q oTffi
soco r{sq ñdãuT qN

siû-uumvrw r

Èqq : rilq-fiq äçìq 6Èd sTÈø{"r q-$ Èd am qlogorfo zo3 / 2021 àfr ers vå q-a¡q {Èqq
eilw gÈssT s 3i-dr ù qfüd Gilùpr 3irùeT È{iõ 1s.o1.2024 ù dq-€T ù ER riÈ{ fr--+r¡l lsd ù ¡r¡q

uf,Ë-{r qtdT d-Ëùd qmr, tr¿n-q{M ù Rero frfr.ÕT ùw ù Tffi q-ð,è ù ,tE-q ù {firlrrËqfr q

si-JcTdq slrqr ô r{çci ù I

q-Ë1.{q,

qvø eml tra ln-rcqr cou t2loA No. 203 of lz02tl24 Èirø 22.02.24 øl sE¡f qËoT õ{ì øl
qvi øl ¡ ftfçq È fu ËR EiÊ{ fun-d ÈE-d Þl ft{frrør ù-s Þl fff, ûq r¿.tz.zots 4l trflq t
q-$ È qd qdqTE Ìt s{ì û-{ s'sl ù A.¡6. ør g frÈEr sË { ffi S qpqq È fr-flq Ê;qr qqr

È ql qdqTT q¡q-q ù ølffi q-å è l s{E øTd Êrà .il-ì ù q'rq ìi c-qfqi"T q q-{sur rl-qtfr q ci-{I

qq-{d ffi ø-r sraîT frrql rrqt È sm ô riqÊT ù ß-g+t çult ***ì qÊr Èq È:-

1. ERriÊr ft-c{d N ô E-f,Ë-{r qto Rem frfr.øT ù-s û-q eìãÞ-d 104.206 Èo ùerf,r t¿.t2.

zots ù q.ð¿T ffirE øl urfl qÈ T{f,'.{ è t (ue-q_ø t¡

2. ERqÈ{ fr-qrð N ù û-q ù qen q-ÉqÈ 07.03.2016 rì sr.rz.zoro eifrq q-6qÈ t.t.zozo ù
31.03.2020 n-ø qro"q È t (wa.rø-z¡

3. õùq ù ètr-or n-ø öl s{ËqÈ øl et-gq¡6q oil-wr i{{.{ È tfro'+ø-s¡
4. nttr{T ù g{ sd-qti zoro ù 201e ciÞ qrgÈrT sr¿r qra'c È t (n-otl-ø-+¡

s. q¡5*' ù etq-qnr øqÈ -ù gno qe--øi qî r1â Ea'l Õl e-qIR ô qrp¡ ddq È t(tfer-+ø-s¡

qqqT BqtrfiT-g{rri qlrtçr Ê-€oÌr q{ crgqmq 3ilcql/q¿Hr ridrr-øf eÈa rreor øÈ Þl qqr øl I

rrdûq

ir' -' ì-.!'I

*\^'À

ñ-
ùr

Ì\ \09

For Correspondence: "Mineral House", lst Floor, Hampanlcatta, Mangaluru - 575 00 l, lndia.

Tel. : (0824) 2426696 Fax: (0824) 7422076
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VAKALATNAMA
BEFORE THE NATIONAL GREEN TRIBUNAL, I¡EW DELHI

ORIGINAL APPLICATION NO. 2O3 OF 2021

IN THE MATTER OF:

Iìtr\/TrlAC KI-]ÂTPT DETTTTANIED

Versus

AND IN THE MATTER OF:

M/s. Hari Mandir Mineral Traders ...Project Proponent

VAKALATNAMA
lAlúe,..........

Petitioner(s)/Plaintiff(s)/Defendant(s)/Opposite Party/Respondent(s)/Appellant(s) in the above
petition SuiUReference/Appeal/CivilWrit Petition do hereby appoint and retain Mr. Anchit Sripat
and Mr. Aieyo Sharma, Advocates to act and appear for me/us in the above petition and on
my/our behalf to conduct and prosecute (or defend) the same and all proceedings that may be
taken in respect of any application connected with the same or any decree or order passed
therein, including proceeding in taxation and application for Review, to file and obtain return of
documents and to deposit and receive money on my/our behalf in the said Petition and in
applications for Review and to represent me/us and to take all necessary steps on my/our behalf
in the above matter. llwe agree to all act done by the aforesaid Advocate in pursuance of this
authority.

Dated this the ..........A1.........

Accepted: Certified & ldentified

87

day of

Signed......
ANCHIT S
Advocate

(Dt3543t20171

AJEYO (Dt4327t20171
Advocate

A-72 First Floor, East of Kailash,
New Delhi - 110067
Ph: +91 9582709108
Email : anchit@asayalegal.com

Put
ERS

l'ortner

Plaintiff(s) / Defendant(s) / Opposite
Party Petitioner(s) / Appellant(s) /
Respondent(s)

For H,ARI

: '.;.1tli,içffi{&g ¡*jrìr¡r¡s¿q:rrii{r'"i"¡{*''¡[ul.lJr.r.;';i i:rä. 1' . j
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4/9/24, 4:50 PM NGT - OA NO. 203 OF 2021 - Response on behalf of M/s. Hari Mandir Mineral Traders

https://mail.hostinger.com/?_task=mail&_safe=0&_uid=83&_mbox=INBOX.Sent&_action=print&_extwin=1 1/1

NGT - OA NO. 203 OF 2021 - Response on behalf of M/s. Hari Mandir Mineral Traders
From <anchit@asayalegal.com>

To <mscb.cpcb@nic.in>, <csup@nic.in>, <secy-moef@nic.in>, <ms@uppcb.com>, <dmall@nic.in>, <dgmupexp@gmail.com>, <janhithealthup@gmail.com>,
<pradeepmisra@yahoo.com>

Date 2024-04-09 16:47

 c29d60e2.jpeg(~39 KB)  Hari Mandir.pdf(~9.7 MB)

Please find enclosed herewith Response on behalf of M/s Hari Mandir Mineral Traders to the Report dated 17.01.2024 for its Mining Lease situated at Village Chithera, Tehsil
Bara District Prayagraj.

Regards,

Anchit Sripat, Advocate

Partner

Asaya Legal
A - 72, First Floor, East of Kailash, New Delhi - 110065,
asayalegal.com
Ph: 9582709108

c29d60e2.jpeg ~39 KB
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